IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD 8E NCH:

AT HYDERABAD

0.A.No.801 OF 19399, DATE OF ORDER:31-5-1999,

BETWEEN:

G.,V.Prasad. ere..Applicant
and

1. Chief of Naval 5taff, Naval
Headquartsrs, Sena Bhawan,

New Delhi-110 011.

2. Flag 0fficer Commanding-in-EBhief,
Eastarn Naval Command, Naval Base,
Visakhapatnam-530 014,

3. Dirsctor General of Armament Supply,
West Block, No.5, 1st floor, Naval
Headquarters, Ramakrishnapuram,

New Delhi-110 066.

4. General Manager, Naval Armament Depot,
Visakhapatnam=530 009.

e«sesssRaspondents

COUNSEL FOR THE APPLICANT :: Mr.P.B.Vijay Kumar
COUNSEL FOR THE RESPONDENTS:: Mr.B.Narasimha Sharma
CORAN: “
THE HON'BLE SRI R.RANGARAJAN,MEMBER{ADMN)

AND

THE HON'BLE SRI B.S.JAI PARAMESHWAR,MEMBER(JUDL)

: DRDER:

ORAL ORDER(PER HON'BLE SRI R.RANGARAJAN,MEME R(A) )

Hgard Mr.P.B,Vijay Kumar, learned Counsel for
the Applicant and Mr.B.Narasimha Sharma, lsarned

Standing Counsel for the Respondents.
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2, The applicant herein was suspendad with effect

from 24-11-1993, and the higher authority viz.,
Regpondent No.2 herein has confirmed that suspension
by Order bearing No.cf/9102/95, dated:13-12-1993,
(Annexure.lI, page.10 to the DA), as the applicant
was detained in Police custody in a case bearing
Crime No.68/93 under Section.393 of IPC and 25(1) of
Arms Act. Thae applicant submits that he has besen
exonarated from the criminal charge by the Competent
Court but he was also issued with Charge Memo bearing
No.VAE/1111/C/Major /GVP, dated:10-12-1996 {Annexurs.l,
pags.7 to the DA)., That Charge Memo is yet to bs
disposed of. The applicant has been put back to duty
by Order No,CE/9102/95, dated:24-6-1998, (Annexure.
VIII, page.17 to the DA). It is also stated in that
Order that the ordsrs on regularisation of suspension
period will be issusd separately. Ths applicant
submits that because of the suspension, he has bean

put to ingonvenience as he was not promoted.

3. In view of the above, this OA is filed to

quash the Charge Memo dated:10-12-1996, issusd by

the Respondant No.4, and also for a consequential
direction to the respondents to reqularise the period
of suspension by extending the pay and allowances
(difference of pay) all along togsther with interest
and also for a direction to the respondents to relsass
his promotion with effect Prom 1994-95 or from the
date of his entitlement taking into caonsideration his

social status.
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4. The applicant has bsen issued with a Chargs

Sheet datad:10-12-1996, hence, he can bs promoted

only aftar the Charge Sheet is Pinalised. As regards
the regularisation of suspension period, the Discipli-
nary Authority has to indicate in the Final Order in
regard to the reqularisation or otheruise of suspensiom
period. Hsnce, all the reliefs revolve round ths
disposal of the Charge Memo dated:10-12-1996. That
Charge Memo is a major panalty charge memo. It

appesars that even the enquiry has not been ordered

so far.

5. Hence, the following direction is given:-

"The respondents should dispose of the
impugned Charqe Sheet dated:10-12-1996,
within a period of six months from ths
date of receipt of a copy of this Order.
While disposing of the (Charge Sheet, the
Disciplinary Authority should clearly
indicate as to how the suspension priod
is regulagrised. While disposing of the
Charge Sheet, the respondents will no
doubt keep in mind the observations of the
Criminal Court which acquitted him in this
case. The applicant is also entitliad for
the consequential benefits of promotion
etc., on the basis of the disposal of ths
Charge Sheet issued to him."

6. With the above direction, the OA is ordered
accordingly at the admission stage itself. No costs.
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B. Al A AR (R.RANGARAJAN)
( R(3g9¢§§§ﬂ” : MEMBER (ADMN)

Dated:this the 31st day of May,1999
#%%  Dicated to steno in the Open Court ﬂVﬂAC
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